The main reasons for an increase in cost in revised plan are as under:

i) Increase in plateau production rate from 96,000 barrel of cil per day (BOPD) to 125,000 BOPD.

i Change in production and processing from individual gathering stations to & central processing
Ak,

ity Updated cost estimates.
W) Incresse in Service Tax.

The projected crude dil production from block RJ-ON-90/1 in Rajasthan is 2.6 Milion Metric
Torne (MMT) in 2009-10 and 6.8 MMT in 2010-11 with peak preduction of 8.9 MMTPA. With this
incremental production from Rajasthan, crude oil production of the country is likely to increase by
7.8%% in 2009-10and 20.3% in 2010- 1. Under the existing set of fiscal terms and conditions, ONGC
has negative net present value for its investment in the revised FDP.

Establishing Forsest Acadesmy

#*140, SHRIP. RAJEEVE:
SHRIK.E. ISMAIL:

Wil the Minister of ENVIROMNMENT AND FORESTS be pleased to state:

(a) whether Government has a comprehensive policy for training the forest personnel in latest
scientific and technological developments inthe field of forestry;

(b) if so, whether Government has received any praject proposals from States for setting up of
forest academies for this purpose;

(o) whether the Kerala Gavernment had made any proposal for establishing forest academy;
and

() ifso, whether funds have been allocated in this regard to the State?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (&) Yes, Sir.

(b) and (c) Yes, Sir, including a proposal received from State of Kerala.

() There is no scheme in the Ministry of Envirenment & Forests to fund proposals regarding
establishing forest academies inthe States/UTs.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Opening of coal extraction

T866.SHRI BHAGAT SINGH KOSHYARI:
SHRI PRABHAT JHA:
Wil the Minister of COAL be pleazed to state:

(a) whether Government are opening up coal extraction sector for the private sector;

TOriginal notice of the guestion was received in Hindi
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(b) if =0, the detalls thereof;
(23 what would be the form of privatization, partial or complete; and

() what would be the basis of private participation, through public offer, disinvestment or
biath; giving the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL): (8) to
(d) The Central Government decided to amend the Ceoal Mines (Mationalisation) Act, 1973 to allow
hdian companies beth in the public and private sectars to mine coal in the country without the
existing restriction of captive mining and to be engaged in exploration of coal in the country.
Accordingly, & Bill, namely the Coal Mines (Na‘[ionalisa‘[ion) Amendment Bill, 2000, was introduced
in the Rajya Sabha on 24th April, 2000.

The proposed amendment in the statute wolld enable private sector companies to abtain mining
concessions  (exploration and extraction) for ccal bearing areas for the purpose of

merchandise/ commercial mining.
Divesting the Government stake in coal PSUs
867, SHRISYED AZEEZ PASHA D WIll the Minister of GOAL be pleased to state:

(a) whether it is a fact that Government is conaidering a propesal 1o divest the Government's
stake in all the coal sector PSUs including Coal India Ltd. and its subsidiaries and Neyvell Lignite
Carporatian in Tamil Nadu; and

(b) ifso, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL): (&)
and (0) Coal India Ltd. (CIL) has been conferred "Navratna' status on 24.10.2008, with the express
condition that CIL would be listed within 3 years. Accordingly, sfeps are being taken to caonvert GIL
first into a public limited company and thereafter for listing/ disinvestments. A decision to officad 10%%
of the equity stake in Neyveli Lignite Corpaoration (NLC) was taken in the year 2006 which was

subsequently kept on haold pending further review.
Rsvision of pension of CIL employsess

868, SHRINAND KISHORE YADAV:
SHRIKAMAL AKHTAR:
Wil the Minister of COAL be pleased to state:

(a) whether Coal India Limited had decided to provide pension to its employess who opted for
the same under the scheme whereby pengion was to be given by Ccal Mines Provident Fund
(CMPF) Organization as third benefit;

(b) if go, the details thereof;
(o) whether there was pravision for revision of the said pengion after specific periad of time;

(d) if go, when the pension of employees was revised; and

46





